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DR. K. MALAISAMY: Sir, despite your systems and procedures for the procurement of
medicines, expired and spurious medicines are in great circulation and are available in plenty,
particularly in Tamil Nadu. Scams after scams are coming up in Tamil Nadu. My specific question is:
Which is more injurious of the two, expired medicines or spurious medicines? Are both injurious?

Which one is more injurious of the two ?

SHRI GHULAM NABI AZAD: Sir, this question had come up in this very House. We had a
discussion here on spurious drugs in general and the Tamil Nadu case in particular. | had replied at
length that it had come to the notice of the State Government and the State Government had already
arrested the persons involved. They had already initiated and taken the action. Sir, we are coming
down very heavily in so far as spurious drugs are concerned. We are implementing it at our level. But,
as | said in the beginning, the real inspection lies with the Drug Inspectors and the Drug inspectors

work under the direction, guidance and superintendence of the State Governments.
MNREGS in Maharashtra

*545. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether it is a fact that in the entire district of Raigad in Maharashtra only five people
got employment during the whole year under the Mahatma Gandhi National Rural Employment

Guarantee Scheme (MNREGS) and that no work was completed there under; and
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(b) the number of people who applied for employment under the scheme, the number of
those who got employment, the number and value of works completed in all the districts in

Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) As reported by the State Government of Maharashtra, during 2009-10, 94 households
were provided employment under Mahatma Gandhi NREGA in Raigad district of the State and all the

works taken up in the district during the year were on-going at the end of financial year 2009-10.

(b) During 2009-10, a total of 5,91,539 households had demanded employment out of
which 5,91,517 households were provided employment under Mahatma Gandhi NREGA in all the
districts of Maharashtra. A total of 24,216 works were taken up in the State out of which 10,288 works

were completed during 2009-10.

SHRI SHARAD ANANTRAO JOSHI: Sir, | had framed the question on the basis of the
information supplied by the Collector, Raigad under the RTI Act. Sir, there is a conflict between the
information that | had received then and the information that is contained here. My first point is,
instead of five, the Minister's reply claim that 94 people were given employment in Raigad which is a
ridiculously small number in any case. The point is, the works on which they were working are
supposed to be continuing even today. Will the Minister reply to me and the House or send to me in
writing the list of works which are actually ongoing ? Because this information is not correct according

to the information | received under the RTI Act.

it wefia 99 FwIRy ARGy, H % WieH | FHING 6E B AT ared §, I8 a1 H
ugel Wl Jd1 gD § b I8 AISHI U Bl & 3R 39 DI B @I, SR SR /iR
TT TATHE DI B HRAT BRI 1 TR o0 WRBR TAINS A &b AEH I 84 59! a1 ool §, Hifeh
B AR © (% I8 BT SIURT B, TR 81 3R YR I & YD oY & US-Udh URAR TP I8
I ug % 5 o 1 o TR B

wEIGd, § S AT J AT G Bl Ig Al G 916 g b THSISUA | §H AN Bl
ST g et B, S9d R @ IRrTe Rt # 94 WS B 39 1S & Sirid gede el B
HEIGY, 9 IS b S B9 IR ISR DT BT G711 &1 HIT A TR DI HERTE H,
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TS o 3N -UTH &1 3, A1 s U Agralferes Ric) & ofR swet 1/3 fewn et S # e 3,
T BROT 98T STST W SATET o) sSRedcl Siid & fIy SiTdl &1 $9 9918 W 981 N hdol 59 IIoTT
P 3T Bad 92 IRART 7 RISHIR feram

SHRI SHARAD ANANTRAQO JOSHI: Mr. Chairman, Sir, | would also ask the information about
the value of the works carried out district by district under the MNREGS.

A 79 91« R, R4 16 R7el 31 a1 BE S ©, 39 e H g ANl & U Sl gedid
AT T, IH ATAR TR VaRsT 997 IR0 98 U & HY9 Tl 31 TH TRE HERTSE P 37X
YIS T T & I I§ VAT JIof i 98.63 Y 3K 21

1. &. HBIE M@ : WAG K F Sied 94 URIRI BT 39 WhIH & d8d JeFR Fel &,
SPT AT A1 I8 § 6 T81 U= HH | P9 400-500 fAeIfTsT 811 3R a8 A faiforst 4 4 fa=i 7 8
TATS TET B T| HERTE & H3% 57 dR H G314 SITGT S &, Afd A% Bl Bl Aderd I8 8 b
S WP P 3 919 95 I faeiforst § 3 el =7 vears oY 7€ T, 9 319 B A € 6 waat
100% RISTIR el FHM? What exactly you are trying to do.

sft wdia 99 : AR /IRy ARG, ST WIedH | W e Wt Ug omuE fhar o f 5w
ST & ATETH | B TR BT 7RI HETT TSI $HR &1 56 B Bl 107 £ gaferg garm o
o5 STet TR Y SSRETS e ¥ @R S ST § IR Ugdl I & U &, I87 IR d S B Bl HY
AB &l AfBT T8l IR BRI F BIS AR Tl 8, 81 &b oIy MR ARBR BT UG HReH & 3R
gt 9= & 100 fa & AR BT RS I T 99 S 9 WhIH & ARIH ¥ 100 &7 B7 A97TR e
g, A ITDT 266 &1 & folw WY 97 3R ¥ad: BT B B IR0 37Tl 21 57 &1 & e 39 ¥
P 3T PIs BRI ST LI &, O WERI AT HETTRI Bl ST MY 3FaT AERI A &0 gY ATAT
TATHT Bl <@ Y, G&f & fory &9 fHel) ff o0 IR 31 39 91 & folg Stavewh IRd T8 o=
FHd b 9 I BT 981 W A P {7 ggal i 97131 € {5 39 AIo1 & A1egw 4§ g9 sifaRks
RISHIR < X8 €1 57 a1 § I8 YISt 781 9l XE1 8, a1 &b fo1q & |qesr § b sy &1 9 wiai ot
Rrfcy V=AY 81°MY, STt IR AR &1 U8l | & /ISR el 8T 81, S¥felY S8 $9 S & fid
ISR &} foram

SHRI MANOHAR JOSHI: Thank you, Sir. The actual position in the State is quite different from
the position asked in the question. In Raigarh district, 6462 works have been approved under the
present scheme. But the people are not coming forward and the reason being given is that Raigarh
district is an industrial district. The works are there, but the people are not coming forward and the
reason given to me by the concerned officer is that the salary given under the scheme is Rs. 105/-

per day and the workers think that this salary is very small. It is a meager salary, and therefore, the
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salary should be increased. This issue was raised in the House previously also and the reply which
was given to me was that the wages can be increased and the Government is considering to increase
the wages. Sir, at the same time, there are two existing schemes. One is from the Government of

Maharashtra and the other is from the Central Government.

The Government of Maharashtra gives more wages than what the Central Government gives. |
want to know whether the wages can be brought at par with the wages given by the Raigad District.
Incidentally, | belong to that District. | have spoken to the Collector and, therefore, | would like to

have a proper reply from the hon. Minister.

SHRI C.P. JOSHI: Sir, this proposal is to be moved by the State Government. If the State
Government gives the proposal, then, we have to give Rs.100/-. Let the proposal come from the

Maharashtra Government, and we will give up to Rs. 100/~.
MR. CHAIRMAN: Shri Govindrao Adik.

SHRI GOVINDRAO WAMANRAO ADIK: Thank you very much, Sir. In the answer given to the
question, in part (b), it is said that a total of 24,216 works we have taken up; out of which only
10,288 works were completed during 2009-10. It is less than 50 percent. So, we do not understand

why this percentage is so low. This is number one. Secondly, Sir.
MR. CHAIRMAN: One question, please.
SHRI GOVINDRAO WAMANRAO ADIK: My question is different.
MR. CHAIRMAN: Please ask the question.

SHRI GOVINDRAO WAMANRAO ADIK: In addition to that, Sir, the question of quality of the
works involved in it is also important. Money is provided by the Government of India under the

scheme. It goes to the State Government, and as regards the quality of work. ... (Interruptions)...
MR. CHAIRMAN: Question, please.

SHRI GOVINDRAO WAMANRAO ADIK: Whether there is any mechanism from the Central
Government to see the quality of the work; whether the works completed are according to the

specifications and are of good quality.

MR. CHAIRMAN: Thank you.
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Oil Reserves in the Country

*546. SHRI N.K. SINGH: Will the Minister of PETROLEUM AND NATURAL GAS be pleased to

state:

(a) whether Government is aware that the World's oil reserves are depleting fast and

global crude oil production is likely to reach its peak in 2014 and thereafter it is likely to start declining;
(b) i so, the details thereof;

(c) whether Government proposes to formulate any long term strategy to maintain oil

reserves in the country keeping in view the crude oil production scenario; and
(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROELUM AND NATURAL GAS (SHRI
JITIN PRASADA): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) Some researchers subscribing to the "Peak Oil Theory" have predicted from time

to time that the world's oil production has peaked and it is likely to decline in the future.
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